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CENTRAL ADMINISTRATIVE TRIBUNAL
. PRINCIPAL. BENGH o

Dated Epidday the thirteenth day‘-of j’anuary. ene
thousand nire hundrec eighty nine.

. PEESENT _
ghri P.K. Kartha - Hon'ble vice Chalrman
g : .

ShTi ‘S.p. Nukerji - Hen'ble vice chaimman =

 ORTGINAL APPLICATION Ne.179/88 i 1 S

shri Heri singh e Applicant in O.A. 164/88

shri Pradeep Kumar Sharma e.. Applicant in O.A. .179_/88

. VeIsus v - ;

1. sevt. of India Press, Rinte

~" Read, New Delhi threugh its

Manager. [

“2. Directer ©f printing, Office . T
- of the Dte. of -Printing, - vt .

. gevernment of Indid, B.Wing )

. Nirman Bhavan, ‘New Delnd- .

- 3. Unien of India, lini_stxy ‘of

Urban Develepment, o

wovernment of India, New- . . ] i

Delhi through its —ecretarys o? Respondents in
) ) . beth cases.

i

applicant in beth cases. ' h

Mr. Malhetra, Gounsel fer Shri P.P. Khuran, . .
' . counsel fer respondents in beth cases:

shri M., gupia, ceunsel for e

QRDE R
Honlble shri S.P. Mukerji, vice Chairman
Since commen questiens of law, -facts and
relief are involved in the af‘ore_said two appliéétions

filed under Section 19 of the Administrative Tribunals

.Act, they are dispesed of by 3 common judgment as

follows. In the first case the father of the spplicant
shri Harisingh died while in service on 26.2.82..‘rh'e

spplicanmt was living in $overnment accopmedatisn alloti~

ed to his father 3t G=196, slberts Squers, Mandif ;

Marg, New Delbi. The spplicant applied for appoin‘cmen't i
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on ccnpassienatc grcund on 2.3.,82. This appoint=

Ry o

nent materlalised threugh his ‘appointment as m..

»
et

on 22 1.85. In the -eantine his widewd motner wq, .
!/ ‘ - N . - b'} ;
Vi prece"ded against tbe Estate Officer for vacatlen '

4 =l :,, lv
[‘f’ - of the house under Section 4 of Public Pre-ises.

S e O
Nwrd:mn of Linautherised Occupants) Act. 1971..

em et b e A

Notice was given on 17.1.85 16 appear befere the

Bstate Offzcer on 28 1.85. ‘l‘he applicant has been

repre sentmg for regularisatn.on of the 0ccupatmn

s

ef the L—.ovei'tﬁent Qccomodation but without success. .

Another mtxce was 1ssued by- the Estate Officer en .
24 12 87 te appear on Ll.l, ae. "The applicant, ever= i

g e ' since his q:pom'hent ‘has net-beem- clain:.ng or gette
. MYTOCER N L mr o i

J.ng any House Ront Amwance. ‘He has queted a .
: O number of precedents ‘in" which regularisation even

ca T
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A bt g b P - & 8 4 T W s

N ‘ after the expiry ef ‘twelve ‘ménths from the date of

Ly 4 N death of the orlglnal allettee ‘had waa pi,‘oe .The

i ' appl:.cant has clamed ‘that hié should be ent:.tled te

re‘gular:.satien in accordance ‘with- the extant srders.

TR o . 2. In th~ second case the fatner of the appllcant
S P hr1 Pradeep Kumar Sh.ma, wno 'had been alletted

uovemment accoumedatnn at Qr.156. Minte Read Co-plex,
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New Delhi dxed en 26.1.8.; ‘The' appllcant applied for

emplcvmeh’: umieat compassionaie ground on 3.3.83,

S was f' ally .,ppoz.m;ec as L.D.G. en 15.7.85. His

T - o apollcations fcr regular‘satlon ef the accemmsdatien

were rejected. MNotices have béen issued for eviction.

He bas alse net been claiming eT getiing House Rem.
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'Allewance-._ His last representation was £ iled in

September, 1987 wh:Lch has st:.ll been unresponded.

Be ¥ Tbe -espondents in both the se cases bave

: adnltted the f actual posztion and indlcate

after allom.ng

subsequent to the deatn of the orlg:mal allottee, )

csdx months was

- mgs undertaken. ‘rhey have conceded tba"""‘

_fathe: the applxcam;s wexe ellglble fora
-adhgc basis pre

- service w::tb:m

. of Awelve mntb

;applicaptls ¢ Th

“cases o*‘ s/shri

‘)-MV‘L
wess even tha ug
e .

.ments lore than

. quarters allott

subsequen..lytm
4. we ha
ceunsel ieT bet

decuments. The

) :the bas:.s"f all‘tne

concessional per&id y f fouz' mnths_

'allof.ment was cancelled M furtber ms -of

allowed ‘ﬂzereafter evict:.on proceen-
o -

:l.n acccrdance

v:.ded they wexe q; pointed te Gournlent

Fl period of twelvc months after the

.. death Gf the erzglnal allcttee. Smce m bo'th these

. . cases the appo:.ntments naterlallsed beyond the penod

o)& i
s ﬂﬁ tne deatn of tne fatnexs tae

'.quaruts canmt be regular:_sed in th.- name s of the

howewy

ey have W .‘c-.onceded the three
Seleman. &ab:mder Singh and Ramlal

h they were given cemassmnate appoint=
2 year after the death of their fathers,
ed te the;.r xathers vaere regulan,sed

M %Or(muv:-

ve éxearc the ar\su:aents ef the learnec

k the Dart:.es and gsne threugh the

legrned cour\sel for the respendente
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have not denied the three cases in which régularisatibn
was allowed even though the- compassionate appoinfnents
latorialised saore than twelve ‘months “after the deatb '

-af mginal allottus. sinct in the instant casos o

-also the circmstances are similar and it bas not

‘been shewn that the delay in the cempassionate appqidt—

menty was in ény way caused by the applicants, we

>~ -

feel that the applicants are entitled to get the .+
allotted quarters regulansed in their favour‘

Accordingly we allow tb.ese m applicati'ns wi‘th

the directmns that the quarters occupied by then -

wr:e allotted from the date of their appoin‘taent

as L.D.C subject to thelr fulfilling the ather con—

ditiens of such regularisation zncluding -clearanice. :

of all outstanding dues in respect of thne premlses
T ok

. . ovenimg
so regularised and de_ooi~ewn house/plot at the
B} Py o ] / :

placeé of their postings. ‘

5. Tpére' will be no order as to costs. A copy

of tnis order may be placed in botn files: o

ey T T{RWKTKarthal T
vice Chaiman : vice Chainmaan
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